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TMT. ROHINL R. BHAJBHAKART., LAS ) Salem Distnct Enviconment Tmpact
CHATRMAN/ Assessment Antharity,
DISTRICT COLLEC TOR. Room No 2060,

Collectorate,
Salem-636 001.

ENVIRONMENTAL CLEARANCE
Lr.No.DEIAA-DIA/TN/MIN/15970/2018-SLM-EC.N0.39/2018 dated 05.12.2018

To

Tmt D.Lavanya,
W/o Selvakurmar,
DNo.141/56, V. M.R Nagar,
Meyyanur,

Salem- 636 103

Madam,

Sub:  DEIAA - Proposed - Roughstone - quarry at Govt. Poramboke land
in SFNo. 199/1 (Part) of Masinaickenpatty Village -
Valapady Taluk - Salem District - by Tmt D.Lavanya
Envirenmental Clearance - Reg.

Ref: 1. Your application for Environment Clearance, date of online
apphication submitted to DEIAA, dated 21.06 2018 and date of
receipt of application 22.06.2018.

2. Minutes of the DEAC meeting No.07 held on datc 13.08 2018,
3. Minutes of the DEIAA meeting No.06 held on date 17.10.2018

-000-

Detalls of Minor mineral Achvity:-

This has reference to your application first cited. The proposal is for obtaming
Environmental Clearance for mining / quarrying of category '‘B2" minor mineral based
on the particulars furnished in your application as shown below:

1 | Mamne of P o[Pro;th Proponenl and address | T D Lavanya,

W/o Selvakumar,
D.No 141,56, V.AM.R Naecar,
Mewvvanur,
Salem-636 103

|
i

Z loranon of the Propuseu Auwny i

Survey Number . : SFNo. 199/1 (P ut)
Govt.Poramboke land
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'Village -
‘7” .
" Taluk
| ———————

i District o

I .
Proposed Activity

i Minor Mineral

1. Quarrying Lease Area

v, | Depth of quarrying

1. Approved quantity

T 26Mfrom AGL

v. Type of quarmy ng'

vi. | Category (B1/B2)

- -

R " ___/____,_/_‘,1——’1
vii. | Precise Area Communication The District Collecto

viii. | Mining Plan approval

| Deputy Director |

| ix | Quarrying lease period

! Whether Project area attracts any
| general conditions specified in the EIA

| notification, 20006 as amended:-

Man power requirement per day:

- [ Utilities

| Wl
i. | Source of Water

|

ii. | water requirement”
? 1. Drinking & domestic
| purposes (in KLD)

| 2. Dust suppression & GreenBelt (in '

| KLD)
;l iii. | Power req_ui}emervxt.:- -

a. Domestic purposes

b. Industrial Purpose

R .

Masinaickenpatl ty

" Valapady

Salem

Roughétoﬁéw R

R oill—g?ét’or;mﬁ?f‘;ﬁ;

Semi-mechanized

i "B2” category- ‘

r)—S—z—aJmftgr No.

81/2018/Mines-A 31.03.2018.

-

1/c) of Geology and
Mining letter No. 81/ 2018/ Mines-A
dated 12.06.2018.

-

10 Years.

-
Not attracted. Affidavit furnished.

! Boreholg;'i;ihe nearby proposed area & Out |

. sourcing.

B

0.2 KLD \

I
'
|

08 KLD ;
i

o 'Dﬁie“s_el—;:'iﬂll be utilized for operating
cOmpressors and other machineries.

Electricity will be used only for
1dministrative building.

) _______,___——’——’—' —
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e — . N
b Project vost R 1,08,05,000/
JI ] , EMP cost . R5.3,80,000/-

Public (jon:;ulta—llB{

N —— ——— =
)

N[;! ruqhiiL‘(J-d_s];ﬂl'r(lf\rl dated 24.12.2013 of ;
MoLF, GOL. |

9; Da_ft—z;fﬁppraisal by DEAC: 11 13082018
Agenda No. 7t Meeting-07

10. | Date ofreviéw/dis_casion byBEFA}\ and the Remarks:-

The proposal was placed before the DEIAA in its DEJIAA meeting No.06 held on 17.10.2018
and the Authority after careful consideration, decided to grant Environmental Clearance to]
the said project Mining of "Roughstone” subject to terms and conditions stipulated under the |
provisions of Environment Impact Assessment Notification, 2006 as amended. i

. |

11. | Validity:

This Environmental Clearance is granted to Mining of “Roughstone” for the producton quanuty of
2,40,775 M3 for the penod of “live years” from the date of exccution of the quarrying lease period

Conditions to be Complied before / during commencing quarrying operations::

|

{ 1. The project proponent shall advertise in at least two local newspapers widely circulated in the
region, one of which shall be in the vernacular language informing the public that
1) The project has been accorded Environmental Clearance.
i) Copies of clearance letters are available with the Tamil Nadu Pollunon Control
Board.
i) Environmental Clearance may also be seen on the website of the District Level
Environment Impact Assessment Authonty.
iv) The advertisement should be made within 7 days from the date of receipt of the
S _ clearance letter and a copy of the same shall be forwarded to the DEIAA. |
2 The applicant has to obtain land use classification as industrial use before 1ssue/renewal of

mining lease.

NOC from the Standing committee of the NBWL shall be obtained, il protected areas are

located within 10 Km from the proposed project site

4. The project propoenent shall comply the canditions Imd down in the Secton V. Rule 56 01

Farmil Nadu Minor Mineral Concession Rules, 1959

A copy of the Environment Clearance letter shall be sent by the proponent to the concerned

Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Body

and the Local NGO, if any, from whom suggestions/ representations, if any, were re cived

while processing the proposal. The clearance letter shall-also be put on the website of the

proponent and also kept at the site, lor the general public to see

6. Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red Nags on every pillar shall be erected before
tommencement of quarrying.

(8]

(W)
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12

13.

14.

15,

16

19

20

24,

The proponent shall ensure that First Awd Box s available at site

The excavation actiaty shall not alter the natural dramage pattern of the area

The excavated pit shall e restared by the project proponent for vseful purposes

The proponent shall quarry and remove only in the permitted arcas as per the approved
Minmg Plan details

The quartying operation shall be restricted between 7 AM and 5 PM.

The proponent shall take necessary measures to ensure that there shall not be any adverse

impacts due to quarrying operation on the nearby human habitations, by way of pollution
to the environment.

A minimum distance of 15 mts. from any civil structure shall be kept from the periphery of
any excavation area,

Depth of quarrying shall be 2m above the ground water table /approved depth of miming
whichever is lesser to be considered as a safe guard against Environmental Contamination
and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be sinctly followed with back filling and tree plantation

Wetdnlling method is to be adopted to control dust emissions. Delay detonators and shock
tube initation system for blasting shall be used so as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities.

The explosives shall he stored at site as per the conditions stipulated in the permits issued
by the licensing Authanity.

Blasting shall be carried out after announcing to the public adequate through public address
system to avoid any accident.

A study has to be conducted to assess the optimum blast parameters and blast design o
keep the vibration hmits less than prescribed levels and only such design and parameters
should be implemented while blasting is done. Periodical monitoring of the vibration at
specified lecation to be conducted and records kept for inspection.

The Proponent shall lake appropriate measures to ensure that the GLEC shall comply with
the revised NAAQ norms notified by MoLF, Gol on 16.11.2009. (GLC = Ground level

Concentration), (NAAQ = Noise and Ambient Air Quality)

The following measures are to be implemented to reduce Air Pollution dunng

transportanon of mineral

(1) Roads shall be graded to mitigate the dust eniissien

(1i) Water shall be sprinkled at regular interval on the main road and other service roads to

suppress dust

The following measures are to be implemented to reduce Noise Pollution

(1) Proper andregul cinmntenance of vehicles and other equipment

(1) Limiting tine exposure ol waorkers to excessive noise

(1i) The workers employed shall be provided with protection equipment and earmulfs
etc.

(1v) Speed of trucks entering or leaving the mine is to be limited to moderate speed of
25 kmph to preventundue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollution

(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoL&F,

Gol to control noise to the prescribed jevels,
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27,

28

29.

30.

34

35

36.

39
40.

Smrable conservation measures (o angnient proundwater resources in the area shall be
planned and implemented in consultanon with the Assistant Mirector, Ground Water

Division, PWD, Salem,

Suntable measures should be taken for ramwater harvesting

Permission from the competent authority should be obtained for drawl of ground water, of
any, required for this project.

Topsoil, 1 any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
[(1)-Retention/ toe walls shall be provided at the foot of the dumps.

(11). Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on
the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous Wastes (Management, Handling and trans boundary
movement) Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.
Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

Concealing the factual data or failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

Rain warer getting accumulated in the quarry floor shall not be discharged directly to the
nearby stream or water body. Il it is to be let into the nearby water body, it has to be
discharged into a silt trap on the surface wichin the (lease area and only the overflow after
allowing sertling of soil be let into the nearby waterways The silt trap should be of
sufficient dimensions to catch all the silt water being pumped out during one season. The
silt trap should be cleaned of all the deposited silt at the end of the season and keprt ready
for taking care of the silt in the next season

The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
qualiry shall be carried out around the mine lease area during the mining operanon. If at
any stage, if it is observed that the ground water table is getting depleted due to the
quarrying activity; necessary corrective measures shall be carned out. The Assistant
Director Ground water Division, PWD Salem shall monitor, the ground water related issues.

No tree-felling shall be done in the leased area, except only with the permission from

competent Authority.

To take up environmental monitoring of the proposed quarry site before, during and after
the mining activities including vibration study data, water, air & flora/fauna environment,
slurry water generated/disposed and method of disposal, involving a reputed acadenns
Instrution.

I shall be ensured that the tots] cxtent of nearby quaraes (evasung, abandoned and
proposed) located within 500 meter radius trom the periphery of this quarry 1s not
exceeding 25 hectares within the mining lease period of this application

It shall be ensured that there is no habitation is located within 500 meter radius from the
penphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation Jocated within 500m radius from the periphery of the quarry site

Cround svater quality monitoring should be conducted once in 3 Months.

Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.
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43.

14

45,

46

47

60.

61.

G2,

63,

Free Silica test should be conducted and reported to THPCR, Department of Ceology and
Mining and Repronal Ditector, Mo I, GO once inthree months

A samphing atintersection point should be condncied and reported to TNPCH, Departinent
of Geology and Mimng and Repional Director, MoEr, GO peviodically once in six months.

Bunds should be provided at the boundary of the project site and it should be properly
maintained.

The project proponent shall undertake plantation/ alforestation work by planting the native
species on all side of the lease area at the rate of 100/Ha. Suitable tall tree saplings should be
planted on the bunds and other suitable areas in and around the wark place and progress report
shall be submitted once in 3 months.

Atleast 10 Neem trees should be planted around the boundary of the quarry site.

Floor of excavated pit to be leveled and sides to be sloped with gentle slope (Except for granite
quarmies) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5 of the annual turnover will be utilized for
the CSR Activity
The Project Proponent shall provide solar highting system to the nearby villages

The Project Praponent shall comply with the mining and other relevant rules and regulations
where ever applicable. '

Rainwater shall be pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary
shall be developed and maintained.

As per MoEF & CC, Gol, Office Memorandum dated 30.03.201S, prior clearance from Forestry
&Wild Life angle including clearance from standing committee of the National Board for Wild hie
as applicable shall be obtained before starting the quarrying operation, if the project site is
located within 10KM from National Park 2nd Sanctuaries.

The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is
quarried even beflore the expiry of the quarry lease period and the same shall be monitored by
the District Authorinices,

Safety equipments to be provided to all the employees.

Calery distance of 50 m has to be provided in case of railway, reservoir, canal/odai

The Deputy Superintendent of Police, Revenue Divisional Officer and the Tahsildar concerned
shall ensure that the proponent has engaged the blaster with valid Blasting license / certificate
obtained from the competent authority before execution of mining lease

The proponent shall furnish the Baseline data covering the Air, Water. Noise and land
environment quality for the proposed quarry site before execution of mining lease.

The proponent shall ercct the pillars in accordance with the Rules for depicting GPS details in the

earmarked boundary of the quarry site to monitor electronically before execution of quarrying
ipace

The proponent shall furish the data obtained from the Public Warks Department repgarding the

detats of pround water Lable i the yuarry site.

The proponent has to provide insurance protection to the workers in the case of existing mining
ur providu ic alfidavit in wse of fresh case befure commencing quarrylng operation.

The proponent has to display the name board at the quarry site showing the details of proponent,
leased period, extent cte, with respectto the existing activity before execution of mining.

Heavy earth machinery equipments If utilized, after getting approval from the competent
authority.

I'e Environmental norms shall be monitored by the District Environmenial Engineer, Tami



64

68.

69.

70.

71.

~1
™~

1)

5)

8)

Nadu Pallution Control Board, Salem

Blasting shall be carried out aflter announcing 1o the public through adequate pubhe addreas
system o avoid any acaident.

Vrohaal recharge struciure hould be constrncted nearby the lease area to harvest the ramn

water

The environmental norms shall be adhered by the Project Proponent and shall furnish a
report periadically to the authority concerned.

Ground Water Level and quality shall be monitored by the Assistant pirector, Public
Works Department (WRO0), Salem.

NOC for sanitary certificate obtained from the De
should be submitted by the proponent.

Periodical medical examination of the quarry workers should be carried out b_y a
registered medical practitioner and the report should be filed in the quarry office in 3
separate file and copy should be sent to the Health Department.

Machinery equipments friction / wear and cost of things have to be monitored then and

there alongwith maintenance.
Staff secure will be maintained by the proponent as per labour act and rules in force.

puty Director of Health Services, Salem

Proper bench should be maintaived by the proponent as per norms. Proper safety

measures should be provided by the proponent while quarrying.

B.General Conditions:

EC is given only on the factual records, documents and the commitment furnished in non

judicial stamp paper by the proponent.
The Proponent shall obtain the Consent for Establishment from the TNPC Board before

commencing the actjvity.
No change in mining technology and scope of working should be made without prnor

approval of the DEIAA, Salem District, Tamil Nadu.
No change in the calendar plan including excavation, quantum of mineral (minor mineral)

should be made.
Effective safeguard measures, such as regular water sprinkling shall be carried out n

critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carvied out on haul roads. It should be ensured that the Ambient Air Quality paramelers

conform to the norms prescribed by the Centra) Pollution Control Board in this regard.

Effective safeguards shali be adopted against health risks on account of breeding of
vectors in the water bodies created due to excavation of earth

A berm shall be lelt from the boundary of adjoinmng field having a width equal to at least
half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high efficienty 2l
extraction system, Loading and unloading areas including all the transfer poinis shouid
also have efficient lust control arrangements. These should be properly maintained and

operated,



10)

11)

13)

16)

17)

, .
Vehicular emissions shall be kept under control and be regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles
carrying them mineral shall not be overloaded.

Access and haul roads to the quarrying area should be restored in a mutually agreeahls
manner where these are considered unnecessary after extraction has been completed.

All Personnel shall be provided with protective respiratory devices including safety shoes,
Masks. gloves etc. Supervisory people should be provided with adequate training and
information on safety and health aspects. Occupational health surveillance program of the
workers should be undertaken periodically to observe any contractians due to exposure te
dust and take corrective measures, if needed.

Periodical medical examination of the workers engaged in the project shall be carried out
and records maintained. For the purpose, schedule of health examination of the workers
should be drawn and followed accordingly. The workers shall be provided with personnel
protectve measures such as masks, gloves, boots elc.

Workers/labourers shall be provided with facilities for drinking water and saniation
faciiity for Fernale and Male separately.

The project proponent shall ensure that child labour is not employed in the project as per
the sworn affidavit furnished

The funds earmarked for environmentai protection measures snou!d be keptin separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located ar

Chennas.

The FEnvironmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from
other statutory and administrative authorities.

This Environmental Clearance does not imply that the other slatutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorines
would be considering the project on merits and be taking decisions independently of the
Environmental Clearance.

The DLIAA, Salem District may alter/modify the above conditions or stipulate any lurther
conditions in the interest of envirenment protection ’

The DEIAA, Salem District may cancel the environmental clearance granted to this projec:
under the provisions of EIA Notification, 2006, at any stage of the vahdity of this
environmental clearance, il it is found or if it comes to the knowledge of this DEIAA Salem
Cistrict that the project proponent has deliberately concealed and/or subwitted false or
misleading information or inadequate data for obtaining the environmental clearance.

Failure to comply with any of the conditions mentioned above may resultin withdrawal of
this clearance and attract action under the provisions of the Envitonment (Protection) Act.
1986.

FF7TR SRR e
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The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Contral of Pollution)
Act, 1981, the Environment (Protection) Act, 1906, the Public Liability Insurance Act,
1991, alonp with thewr amendments, draft Minor Mineral Conservation & Development
les, 2010 framed under MMDR Act 1957, National Commission for protection of Child
Right Rules,2006 and rules made there under and also any other orders passed by the
Hon'ble Supreme Court of India/Hon’ble High Court ol Madras and any other Lourts of
Law relating to the subject matter.

Any other conditions stipulated by other Statutory/ Government authorities shall be

complied.

th the Hon'ble National Green

Any appeal against this environmental clearance shall lie wi
bed under section 16 of the

Tn‘bunal, if preferred, within a period of 30 days as prescri
National Green Tribunal Act, 2010. -

(Sd/- Rohini. R Bhajibhakare.,]
CHAIRMAN, DELAA/
DISTRTICT COLLECTOR,

SALEM.

//True Copy/ By Order//

For CHAIR
DISTRTICT COLLECTOR,
YN o SALEM.
>
;¢
Copy to:-
1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi

The Principal Secretary, Environment and Forest Department, Government of Tamil

Nzdu, Tamil Nadu.
The Principal Secretary to Govern

Nadu, Tami Nadu.
The Additional Principal Chief Conservator of Forests, Regional Office (52), 34, HEPC

Building 1 & 2~ Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cura-Othice
Complex East Arjun Nagar, New Delhi 110 032. .

The Chalrman, Tamil Nadu Pollution Control Board, 76, Mount 5a
600 032.

The Member Secretary, State Level Environmental Impa
Nadu, 37 Floor, Panagal maaligal, No. 1 Jeenis Road, Saidapet, Chenn
The Director of Geology and Mining, Guindy, Chennai-32.

E1 Division, Ministry of Environment and Forests Paryavaran Bh

ment, Industries Department, Government of Tamil

lai, Guindy, Chennai-

a Assessment Authority, Tamil
ai-15.

awan, New Delhi.

10.  Spare.
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TAMILNADE POLLUTION CONTROL BOARD

|
a

Caiegory of the Industry :
| mep |
CONSENT ORDER NO. 2104239137663 DATED: 13/05/2021.

PROCEEDINGS NO.F.2547SLM/RS/DEE/TNPCB/SLM/A/2021 DATED: 13/05/2021

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —Afler CTE -M/s D LAVANYA
ROUGH STONE QUARRY , S.I' No. 199/1 Part, MASINAICKENPATTI vill;\chazhnppadi_Taluk
and Salem District - Consent for operation of the plant and discharge of emissions under Section 21

of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of
1981) —Issued- Reg.

REF: 1 CTE Procs No's: F.2547SLM/RS/DEE/TNPCB/ SLM/W& A/2021 dated: 19/04/2021.
- Unit's application no. 39137663 for CTQ-after CTE dated 04/05/2021.
-TR.No : F.2547SLM/RS/AEE/SLM/2021] dated 07/05/2021.

. Minutes of the 172nd DLCCC mecting held on 07/05/2021 (Ttem No 172-01).

L N

CONSENT TO OPERATE is hercby granted under Scetien 21 of the Air (Prevention and Control of Polluuon) Act, 1981 as
cmiended 16 1987 (Central Act 14 of 1981) (hereinafter referned to as “The Act™) and the rules and orders made there under to

The Propnetnx,

A/s . D LAVANYA ROUGH STONE QUARRY,
S.F No.199/1 Pan,
MASINAICKENPATTI Village,
Vazhappadi Taluk,

Salem Dislrict

Authonzing the occupier 1o operate the industniz) plant w the Aur Pollution Control Area as notificd by the Govermnment and To
nrake discharge of emission from the stacks/chimneys
\ This 16 subject to the provisions of the Act, the rules and the orders inade there under and the terms and conditions incorporated

under the Special and Generel conditions supulated 1n the Consent Ouder 1ssued earlicr and subject Lo the special conditions annexed.
This CONSENT is valid for the period ending December 04, 2023

Digaially signed by
GOPALAKRISHNAN coraLaxmisanan
Date: 2021 0515 13:1509 +05
District Envirenmental El.,,;inl-u:|
Tamil Nadu Pollutiun Cuntio) Doard,

SALEM
To
The Proprietrix,
M/s. D LAVANYA ROUGH STONE QUARRY, d
D No 141/56, V. M. R Negar,
Meyyzenur, Salem,
Pin: 636004

Copy to:

POLLUTION PREVENTION PAYS ‘ ’
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TAMILK AN POLLITION CONTROL BoARD

SPECIAL CONDITIONS

This consent 19 0
rate (Col. 3y
notice of

Perate is vahd for ¢ eral ‘ ‘ . -
3 aling { / : ) :
mentioned bielow | 2 ihe facility for the miam i tre of products (Cal 2) at the

Any change i the roducts and 115 quantity has 1o be brouy
— ‘_ﬂ.linffrd and fresh consent has o be ulﬂ’?liﬂcd f.quantity has 19 be brought to the
S\ e o
No. Description ‘ Quantity [ Unit J
r_ Product Details - S

T vens |

| Quamying of Rough Stone )

o [72470777‘5

1‘"3 consent to operate is valid for oparating the facility with the below nientioned cimission/noise
sources f\lgng with _\hc control measures and/or stack Any change in the emission source/control
measures/ehange in stack heip

bt has 1o be brought to the notice of the Board and fresh
consent/Amendment has to e

obtamed.
N T ————— e
1 |Point source cmission with stack : TR
‘S,“‘c"‘ Toint Emission Source Air pollution Stack height | Gaseous Discharge
L\o' Control mcasures from Ground |in Nm3/hr
Q o l Levelinm =
l Fugitive/Noise emission : )
| s5 G o e 5108
‘S.l' Fugitive or Noise Emission Type of emission Caontrol
QEL sources - measures o
‘ % Vehicle Movement Fugitive Water Spray
\\1 System J
3(a). thc cmission shall not contain constituents in excess of the tolerance Jimits as laid down hereunder:
8L [Parameter ‘Ullil Tolerance limits !SI:C!{L_ |

Annexure enclosed if applicable. -

3.b) The Ambient Air in the industrial plantarca shall not contzin constituents in cxcess of the tolerance
timits prescribed below.

R \
SL | Pollutant Time Weighted | Unit ___ Tolerance Limits
Ly Ayeragg Industrial, Ecologically ’
Residential, Scnsitive Area
| Rural and other |(notified by
| area B T,Ct:ntr:\l Govt)
I 1 Eulphur Dioxide |Annual microgram/m3 S0 ‘ 20 1
W i 1(S02) {:4 hwurs micr(frnmlnﬁ S0 | S0
b NS = ==— Tl TR NI o = = B
|2. Nitrogen Dioxide | Annual nucrogram’m3 40 | 30
I fvO2)  [2dbours  micropramm3 | S0 1 80
’, 3. Particulate Matter | Annual microgram/m3 o0 | 60
I (Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PMI10 —_— = . 00000\ i -
4. Particulate Matter | Annual microgram/m3 a0 1 40
(Size Less than 24 hours micrograny/m3 6U 60
2.5 micro M ) or
L oMY s e G e el g = e -k
5. Ozone (O3) Annual 8 Hours 100 100
_____________ Pivows  fivew | w0 | s
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E P . ) § P Pateranve Limits
SI | Pollutant Time Welghted | Unft Lole : teall
Average Todustebal, 1Lealaghontly
eshdentindy "’"""”"';' ’A’ L
; o aiher (nntiled by L ¢
R o ey 0.5
Lead (Pb) Annual mictopinm/ind “") 10
[ hows mictopam/m? 1 na
Carbon 8 Hows puliponm? :{" 04
{Monoxide (COY |1 Hour mlgron/md 04 | - o :
Ammoma (N13) [ Annoal aneroprm/im 100 400
_|Mhows [ mierogramand PN LUL1 JR— =
Benzene (C6HO6) | Annunl miuum»'mm'm.\ * = - (' 1' .
Benzene (COD) LANVA 2 )
Renzo(0) Pyrene [ Annual nanogram/md 01
(Rath)
particulate phase "
only | S A : . = e n®
Arscnic (As) Anouanl nanogram/m3 = 00 o . e,
I _|Annunl  InANORTOTICHRS ;
Nickel (N0 [Annusl ~ nanogiomemd ) 20 20
The Ambient Noise Level in the industrial plantarea shall not excecd the limits prescibed below:
| Limits in L.eq-dB(A) Day Time o NIght Thoe
i
{ResidentialAren ) - 4

All units of the Air pollution control measures shall be operated elficiently und contimiously so as 1o
achieve the standards preseribed 1n S1 No.d above.

The occupicr shall not change or alter quahty or quantity or the rate of etiission or replace or alter the
air pollution control equipment or change the raw malerial or manufucturing process !‘_csulimg n
change in quality and/or quantity ol emissions without the previous written pernnssion ol the Board
The occupier shall mamtain log bouk regarding the stick manitoring systerm or operation of the plant
or any other particulars for cach of the unt operations of air pollution control systems to reflect the
working condition which shall be Turnished for verification of the Board officials during inspec{gn
The cecupicr shali ot his own cost et the samples of emision/ai/voise levels collected and anal, . &d
by the TNPC Board Loboratury once mevery 6 months/once ina yendperiodically for the parameters
as presciibed

Any upsct condition in any of the plants of the Tactory which is Tikely to result in increased emissions
and result in violation of the standards mentioned m S1.No.3 shall be reported to the Member
Secretary / Joint Cluef Environmental Engimecr-Monitoring and the concerned Distrnict/Assistam
Environmental Engincer of the Board by e-maul immediately and subsequently by Post with full
details of such upsct condition.

The occupier shall always comply and carryout the order/directions issucd by the Board in this
Consent Order and from time (o time without any neghgence. The occupier shall be liuble for action as
per provisions of e Actin case of non complinnee ofany arder/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with al feast 70°

Particulate matier reduction elficiency on all DG sets with eapacity of 125 KVA and above o

othenwvise the unit shall be shifl to pas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

Additional Conditions:
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I The unit shall operate and mamtain the APC measures contingously und effectively so that (he
emission shall meet the NAAQ / Emission Standards prescribed by the Board. il of
<. Tl}c unit shall operate and maintain water sprinkling for the suppression of dust w!nlc muvcmunj 6]
Vebicle and during loading and wnloading of materials ere., efficiently and continuously so 4s to
satisly the NAAQ/Emission standards as prescribed by the Board.

3 The unit shall comply with Ambient Noise Level Stndards prescribed by the Board. .
4.The unit shall comply with the conditions imposed in the Environmental Clearance vide Lr. No.
DETAA-DIA/TNMIN/S970/2018-SEAN-EC No 39/ 2018 dated 0512 2018 atall times.

5. The unit has to ensure that it has to quary and emove Rough Stone ~ 240775 m3 over an exlent of
3.00.0 hectares for a period of five vears from the date of execution of mining lease or the period
required to exhaust the quantity W remove Rough Stone = 240775 m3 whichever is carlier.
6.The consent beecomes invalid once the Environmental Clenrance expired or 1!10 quantity of Rough
Stone mentioned 1o the Enviranmental Clearance exhausted, whichever is earlier
7 The umit shall follow and adopt the guidelines evolved for blasting techniques as prescribed by the
Mines Department and other Compelent Authorities

S The unit shall take necessary precsutionary measures to prevent any adverse impact on the nearby
habitation.

9.The unit shall collect and store the rejects of the mining activities within the unit’s area. :

10.The unit shall ensure that, “In case of revision of consent fee by the Government, the umt’shall
remit the difference in amount within one month from the date of notification Failing to remit the
consent fee, this consent order will be withdrawn without any potice and further action will be
initiated against ibe wnits as per law™,

11. The unit shall obtain necessary ather permission’clearance from the respective competent
authorities or other statutes also as applicable for operation of the quarry before commencement of its
operation,

12 The operation of the urut shall not invite any public complaints

13.The unit's operation/ activity for the mining shall not disturb the nearby agricultural Tand if any at
any circumstances.

14.The unit shall not use “Use and throw away Plastics™ such as plastic ¢heet used for food wrapping,
Spreading on dining table eic,, plastic plates, plasiic coated tea cups and plastic tumblers, water
pouches and packets, plastic straw ,plastic carry bags and plastic Nags. irespective of thickness within
the industry premises. Instead the unit shall encourage use of eco-friendly alternatives such as banana
leaves, arecanut palm plates, stainless steel glass, poreclain plates/cups, cloth baos, jute bags efc.,

15. The unit shall ensure that the quanyiag operation shall be carried out only beiween 7.00 A M. z2nd
5.00 P M The unit shall not carryout quarrying operation during mght hours.

16 The unit shall utilize only the carmarked & leased executed mining area only

17. Dnilling and blasting shall be donc only either by licensed explosive agent or by the propenent
after obtaining required approvals from Competent Autharities

18. Blasting shall be carried out after announcing to the public through adequate public address svstem
Lo avoid any accident.

Digitaliy signed by
GOPALAKRISHNAN copata«

Date: 2021 05.1513.15°43 4

Disteict Fovironmental Engincer,
Tansil Nadu Poltution Control Board,
SALEM
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GENERAL CONDI 10ONS

t prant of rencwal of
The cccupter shall make an application along w ith the [‘rt&:’lll’cd L""S]Ccf:-ln‘icocnguwglh Sl the tequizel
consent at least 60 days before the date of cxpiry of this € n(\wp{! Orn(d e rhisinon
1 1 Il 1 o S§ .
articulars ensuring that there 1s no change in production quantity ¢ o
Tis y i 1 the application. Any

‘< Consent is piv ~the Bos sideration of the particulars given 1t : i
This Consent is given by the Board in cor deratic L| 'rmm the ancnlars furnished, in the

change or alterahon or deviation made i actual practice under Scetion 21
application will also be ground for review/vanation/revocation of the Consenit Order
of the Act.

. . . 3 Act.

The conditons imposed shall continue In force until revoked under Section 21 of the / : e K7
. : i un

After the issue of this order, all the 'Consent to Operate orders issued previously

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct 2 o
: intai i ! i i i er sha
The occupier shall maintain an Inspection Register o the factory so that the inspecting office o
n to the unit at the time of inspection

recard the details of the observations and instructions issued
adherence

’ : R~ ) e
The cccupier shall provide and mainmain an alternale power supply along with scparalcrﬂ:ffgy“'z”v)
for the Air Pollution Centrol measures sufficicnt to ensure continuous operation of all po
control equipments to ensure comphance.
The accupicr shall provide all facilities to the Board officials for col
the factory at eny time.
The applicant shall display tbe flow diagram of the sources 0
provided at the site. )
The liguid efflucnt ansing out of the operation of the air pollution control equipment shall also be
reated in a manner and to (he satisfaction of standards prescribed by the Board n accordance with the
provisions of Water (Prevention and Conuol of Pollution) Act, 1974 as amended.
The air pollution control cquipments. focation of inspection chambers and sampling port holcs shall be
made easily accessible at all time.
In case of any episedal discharge of emission, the industry shall take immediate acuon ta bring down
the crmission within the limits prescribed by the Board
If applicable, the occupier has 1o comply with the provisions of Public Liability Insurance Act, 1691 to
provide iminediate relief 1n the event of any hazard to human beings, other living creatures/plants and
properties while hzndling and storage of hazardous substances.
The issuance of this consent does not authorize or approve the construction of any physical structures
or facilitics or the undertaking of any work in any natural watcrcourse or in Government Poromboke

lands. )
The issuarce of this Consent does net convey any property rght in either real personal property or any
cxclusive priviicges, nor docs 1t authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Cential, State laws or regulavon. )
The occupier shall forth with keep the Board informed of any accident of unloreseen act or event of
any poisonous, noxious or polluting matier or emissions arc being discharged into steeam or well or air
as a result of such discharge, water or air is being polluted

If due to any technolegical improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires vanation (including the change of any treatment system, cither in
whole or in pan) the Board shall, after giving the applicant an opportunity of being heard, vary all or
zny of such cerditions and thercupon the applicant shall be boued to comply with the conditions as s¢
varied.

In case there 1s any change in the constitution of the imanagement, the occupicr of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of chunge ol management immediately and get the
necessary amendment with renewal of consent order.

Jection of samples in and around

{ emission and pollution control sysiems

In case there is any change in the name of the company alone, the occupicer shall inform the same with
chlcvgm docuricnts immediately and get the necessary amendments for the change of nume from the
oard.
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TAMILEADN POLLETION CORTROL 30ARD

Catcgory of the Industry
[_ren ]
CONSENT ORDER NO. 2104139137663 DATED: 13/05/2021.

PROCEEPINGS NO.F.2547SLM/RS/DEE/TNPCR/SLM/W/2021 - DATED: 13/05/2021

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE ~Afler CTE -M/s. D LAVANYA
ROUGH STONE QUARRY , S.F No. 199/1 Part, MASINAICKENPATTI villageVazhappadi Taluk
and Salem District - Consent [or the operation of the plant and discharge of sewage and/or trade
effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended

h) in 1988 (Central Act 6 of 1974) - Issued- Rea.

REF: 1. CTE Procs. No's: F 2547SLM/RS/DEE/TNPCB/ SLM/W&A/2021 dated: 19/04/2021

1

2. Unit's apphcation no. 39137663 for CTO-after CTE dated 04/05/2021.

3. rR'.No : F 2547SLM/RS/AFE/SLM/2021 dated 07/05/2021.

4. Minutes of the 172nd DLCCC meeting held on 07/05/2021 (Jtem No 172-01).

CONSENT TO OPERATE is hereby granted usder Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 {Central Act, 6 of 1974) (hereinafter referred 10 as “The Act™) and the rules and erders made there under 10

The Proprictrx,
AUs D LAVANYA ROUGH STONE QUARRY
S FNo 199/1 Pan,
MASINAICKENPATTI Village,
Vazhappadi Taluk,
Salem District.

“ghorising the occupier 1o make discharge of sewage and for trade effluent

This is subject to the provisiens of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued carlier and subject 1o the special conditions annexed

This CONSENT 1s valid for the period ending Deccinber 04, 2023

gitally sign=d by

GOPALAKRISHNAN gomwwum

ate. 202105 15 13:16.55 +05'31

District Cnvirenmental Fnginecr,
Tomil Nady Pollution Cantrol Board,
SALEM

Py
The Proprietrix,
M/s DLAVANYA ROUGH STONE QUARRY,
D No.141/56, V.M R Nogar,
Meyyanur, Safem,
Pin. 626004
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TAMILNADD POLLUTION CONTROL BOARD

Copy to:

I The Commissioner, AYOTHYAPATTINAM-Panchayat Union, Vazhnppadi Taluk, Salem District .
Copy submitied to the Member Seerctary, Tamil Nadu Pollution Contio) Roard, Chenna for favour of kind information

Copy submitted 1o the JOEE-Monitormg, Tanil Nadu Pollutton Control Board, Salem (or favour of kind information
4 Tile

SPECIAL CONDITIONS

notice of the Board and fresh consent has o be obtained

Product Details

This consent (0 aperate 1s valid for operating the facility for the manu facture of products (Col. ‘?)[ﬂl :EC
rate (Col. 3) mentioned below. Any change in the products and its quanuty has to be brought to (he

Sl Description - Quantity Unit
No.
|

| - - [
| 1. ] Quarrying of Rough Stone 240775 _,j_C,UM

2 This consent to ope!

bronght to the notice of the Board and fresh consent has to be obtained.

Naximum daily discharge
in KLD

f
| Outlet No. |Description of Qutlet \

Effluent Type : Sewage

w

|
i s | sewage

|0.16 : ) On Indusirys own lznd
E\‘ﬂucnt Type : Trade Effluent
1. The effluent discharge shall not contain constituents in excess of the tolerance Limits as lz2id down
hereunder.

FOLLUTION PREVEWMTION PAYS

rate is valid for operating the fucility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be

Point of disposal b




M‘-.b,_‘
!\l Parameters l'llil
INO.
1 pH o
2 [Temperotwe foC

k Tarticle vize of Suspended
[solids

TAMILNADU POLLUTION CONTROL BGARD

Sewnge
1

SSw
0

Demand (3 days at 270C)

| 4. |Teml Suspended Solids g
S, [Total Dissolved solids mg'l
L (xnoruanic)
K Ml & Grease ﬂ;\,p T
r 7. |Biochemical Oxygen ;\Iv,"l

TOLERANCE LIMITS - OUTLETS -Nos

Trade BiOwent

continuously so as to achieve the stand

discharge of cffluent as applicable,

| S Chermical Oxygen Demand  {mg/l
@ |Chleride (as CT) meil
10, |Sulphates {as SO3) me/l
11. |Toral Residual Chlorine mg
12. |Ammonical Nitrogen (as N) |mg/]
13 ;{%ia] Kjcldahl Nitrogen (as |mp/]
14, |Free Ammonia (es NH3) me/l
| 15, |Arscnic (as As) me/l
j‘ 16 |Moercury (as He) me/l
r{i 7. [Lead (as Pb) my/l
|s  |Cadmium(as Cd) g/l [
‘ 19. ig:fgvalcm Cbromium (as  |mg/l )
—2—0 Totzl Chromium (as Cr) /) I
21. |Copper (as Cu) wg/l
22. |Zinc (es Zn) mg/l
_Sc!c'nili.m (as Se) meg/l
|2 Nickel (as Ni) ime/l
25 Buren (as B) - _Eg,”___ B
IF_Z—G. lPelccnt Sodium %
27. {Residual Sedium Carbenote |mg/l
26. |Cyanide (as CN) mgt
20, [Fluorice (s F) C et
i 30, (Dissolved I’hosph_a_tci(_a’sg)__@gil___ o
———— ar
31, |Sulphide(as$)  mel
| 32, Pesticides o my/l =
33.‘— Phenolic Compounds (as mg)
| " leepsomy - p———
34, |Padioactive materiols a) miicro
Alpha emilters ____Wc_qggml,“ﬂ_
16 |Radioactive materials b). micro
 |Betaemitters = curie/ml T -
"3 |FecalColiform MO0l ] 1L
4. All units of the sewage and Trade cfMuent treatment

| NS N s

ards preseribed in SI No.3 above or o

plants shall be vperated officicently and
achicve the zero liquid

FOLLUTION PREVENTION PAYS
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TAMILBADL POLLUTION CONILOL BOARD

The oceupicr shall mantam the leeira Magnetie Flow Meterswater Meters installed of lhev inlet "F
the water supply connection for cach of the purpesces inentioned helosw fur adsessing !hf ‘]"-‘"_‘“:])’r"
water used and ensung that such meters are easily aceessthle for inspection and mmntenance and for
other purpases of the Act =
a Industrial Cooaling, Spraving i mume pits or buoiler feed

b, Domestc purpose.

¢. Process

The occupier shall matntaw the Electro Magneue Flow Mters with computer recording urr,mgu;\mtcnl
for measuring the quantiry of effluent generated and ficated for the momtoring purpuses of the AC

Log book for each of the unit operatiens of ETT have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetie Flow Meters installed to assess
cfiluent quantity and the same shall be furnished for verification of the Board officials during
spaction

The occupier shall at his own cott pet the samples of efMuenvsurface waler/ground water C(_‘”CC‘C‘l 1
and around the untt by Board officials and analyzed by the TNPC Board Laboratory p"-‘rll’ldlﬂﬂ”)’-

Any upset candition in any of the plants of the factory which 1s, likely to result in increased effluent
discharge and result in violation of the standards mentioned in 1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engincer-Monitoring and the concerr )
Distnet Assistant Environmental Engincer of the Board by e-mail immediately and subsequently by
Tost with full details of such upset condition.

The eccupier shall always comply and carryout the order/directions issucd by the Board in this
Consem Order and from time 1o Uime without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare

The occuprer shall provide and maintain rain water barvesnng facilitics.

The occupicr shall ensure that there shal! not be any discharge of effluent cither treated or unrreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the accupicr shall adhere the following conditions
s Jaid under.

i) The occupier shall ensure zero liquid discharge of efflucnt, thereby no discharge of untreated /
treated effluent on land oy into any water bodies cither inside or outside the premises at any point of
ume

i) The occupier shall operate and muintain the Zero hquid discharge lreatment components
comprising of Prnmary, Sccondary and tertiary (reatment systeins at all times and ensurc that the RO
permmezte/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero Jiquid discharge of effluents in the
premuscs.

1) The occupier shall operate 2nd maintain the reject management system effectively and recover .
calt fom the system which shall be reused in the process 1\Creusable or shall be disposced oft as ETP
sludge.

iv) In case of failure 10 achieve zero discharge of effluents for uny reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secrctary/Joint Chief
Environmental Engineer-Menitoring and the concerned Disirict/Assistant Environmental Engineer of
the Board by e-mail immediately and subscquently by Postwith full details of such upset condition.
v) The occupier shall restart the production only alter ascertaining that the Zero discharge treatment
system can perform effeciively for schicving zero discharge of cffuents

Additional Conditions:

POLLUTION PREVENTION PAYS




TAMILNADU POLLUTION CONTROL BOARD

1l T}th unii ;hﬂ” treat and dispose the sewage through se
3 T?:L‘ml;::j'; mlll T!nsum that no trade eMMuent is pencrated
sha c s Mi . F i
execute the Mining Lease Agreement with the District Admimistration before
]

commissioning o Y Tying activitic
g of the guarnying activitics and shall be complied with all the conditions preseribed in

rlrc tank and soak pit arrangement
al any stage of 118 aclivities.

the same.
4. The unit s : Fisis Y
11t shall comply with the conditions imposed in the Environmental Clearance vide Lr. No.

DETAA- / /' ) -
DEIAA-DIA/TN/MIN/} 3970/20]8-SLM-EC No.39/ 2018 dated: 03.12.2018ai all times,
3.00.0 hectares for a Lcrit?(: llf1i‘-s_‘,0 SpuoLy and remove Rough Stone — 240775 m3 over an extent of
Eeiiirod 16 Exbiams! th:': qU‘m?H\’,'I\; )‘uars from the date of execution ol mining lease or the period
6. The consent becomes ili\:1]id' v »IL{“.O\;V Ruu‘;h AENS - 240775 m3 whichever is carlier.
S e e tifned igillie Ell\" §S g lu.‘LnnmnmcnmI Clearance cxpired or the quanuty of Rough
2 The 1nit shall follow ionmental Lllcn‘r:mce exhausted, whichever |5_carher )

ow and adopt the guidelines evolved for blasting techniques as prescribed by the

Mines Departme
;;fﬁs‘aulp.l}l:lﬂulmkand other Competent Anthorities.
- it sha Y - N H
habitatioh ake necessary precautionary mcasures to prevent any adverse impact on the ncarby
ities within the unit’s area.
all

Q o o

ibT‘lflli::l;isllli\}]‘Lf]‘)llec‘ and store the rejects of the muning activ

i e di[:fe - ensure that, ln. case of revision of consent fee by the Government,the unit sh

B o t[-f' nce in amount within one month from the date of notification. Failing to remit the
, this consent order will be withdrawn without any notice and further action will be

initiated against the units as per law”.

;‘:twglfhtl?i“ri}:ﬁg ?ll;llgit:;;clccssn’ry other penmission/clearance from the respective competent
apemiich, so as applicable for operation of the quarry before comoencement of 1Ts
g phz ﬂ?ﬁiﬁ;ﬂéﬁﬁfﬁ:ﬁ?an not invite any public compleints. ‘ .

C ty for the mining shall not disturb the nearby agricultural land if any at

any circumstances.

14.The unit shall not use “Use and throw away Plastics” such as plastic sheel used for food wrapping,
spreading oo dining table etc., plastc plates, plastic coated teacups and plastic tumblers, watcr
pouches and packets, plastic straw .plastic carrybags 2nd plastic Nags, irrespective of thickness within
the industry premises.Instcad the unit shall encourage use of eco-friendly alternatives such as banana
leaves, arecanut palm plates, stainless steel glass, porcelain plates/cups, cloth bags jute bags elc,,

15. The unit shall ensure that the quarrying operation shall be carried out only between 7.00 AM. and
500 P.M. The unif shall not carryout quarrying operation during night hours.

16. The unit shall utilize only the earmarked & leased exccuted mining area only.

17. Drilling and blasting shall be done only either by licenscd explosive agent or by the proponent

after oblaining required approvals from Competent Authorities.
18. Blasting shall be carried out after announcing to the public through adequate public address system

to avoid any accident.
Digitally signed by

GOPALAKRISHNA ;
GOPALAKRISHNAN

N Date: 2021.05.15 13:17 23 405

Distyict Environmental Engineer,
Tamil Nodu Poltution Contrel Board,
SALEM
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GENERAL CONDITIONS

scribed consent fec for grant of rencwal of™”
ssent Order along with all the required
ntity and change n scwage/Trade

The occupier shail mak icati '
! | ¢ an application along with the pre
\.ontscnll at feast 60 days before the date of expiry oﬂlgiﬁ Cor
parficularg ensuning that there ts no che i " a
e pe in Produciion qua
T}}:ls. Consent is issued by the Board in consideration of the particulars giv
; a]n%c or alteration or deviation made in actual practice from the par
'}fv_% ication will also be ground foy review/vanatonsrevoeation of the Consent Order u
c; he Act and 1o make such voriation as deemed fit for the purpose of the Act

he consent conditions imposed 1 | i 1

A § S sed in this order shall continue in force until re
27(2) of the Act. ) e fore
f‘}ﬂcr the issue of this order, all the 'Consent ta Operate” orders issued previously under Water
(Prevention and Control of Pollution) Act, 1874 as amended stands defunct.
The occupier shall maintain an Inspection Register 1n the factory so that the inspecting officer shall
record the details of the observations and insiructions issued Lo the unit at the time of inspection
adhcrence.
The occupicr shall provide and maintain an altemate power supply along
for the Effluent Treatment Plant sufficient to ensure continuous operatio
equipments to maintain comphiance.
Thc occupicr shall provide all facilitics to the Board officials for inspection
in z2nd around the lactory at any bime.
The occupier shall display the flow diagram of the sources of effluent gencration and palhuti
systems provided at the ETP site.
The solid waste such as swecpings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipmests collected within the premiscs of the industrial plant shall be
~olected ia an carmmarked frea and chiall be dispased of properly.
food waste, green waste gencrated from the

en in the application. Any
ticulars furnished in the
nder Section 27

voked under Section

with scparate energy meter
n of all pollution control

and collection of samples

on control

The occupier shall collect, treat the solid wastes like
canteen and convert inlo organic compost.

The occupicer shall segregate the Hazardous wasie from other sol
with Hazardous Wastes (Management, Handling and Transbounda
The occupier shall maintain good house-keeping within the factory premises.

shall be leak proof. Floor washings shall be admitted into the
not be allowed to find their way in storm drains or open

id wastes and comply in accordance
ry Movement) Rules, 2008

All pipes, valves, sewers and drains
trade effluent collection system only and shall

arcas.

The occupie
into any walcr Sources.
The occupier shall ensure that solar Evaporation pans shall be consirucled in such a way that the
Lot of the solar pan is at least 1 m above the Ground level (if applicable).

The cccupier shall furnish the following returns 1m (he prescribed formats to the concerned District

office regularly. i . )
a) Monthly water consumplion retums of cach of the purpeses with water meter readings in Ferm-1 on

or before 5th of every month.

b) Yearlv return on Hazardous wastes gencrated and accumulated for the period from Ist April to 31st
March in Form-4 before the cnd of the subsequent 30th Junc of every ycar (if epplicablz).

¢) Yearly Environmental Staicment for the period from st April to 31st March in Form =V before the
end of the subsequent 30th Scptember of every year(if applicable).
If applicable, the occupicr has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide ymmediate relief in the event of any hazard fo human beings, other hiving creatures/plants and
propertics while handling and storage of hazardous substances.

The issuance of this consent does pot authorize or approve the construction of any physical structurcs
or facilities or the undertaking of any work In any natural watercourse or in Government PPoromboke
Jands.
The issnance of this Consent docs not convey any property rightn either real personal property or any
exclusive privileges, nor does it authorize any injury lo private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

r shall ensure that there shall not be any diversion or by-pass of (rade ¢ffluent on land _)

POLLUTION PREVENTION PAYS
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The occupier shall forth with keep the Board informed of any accident ol unforeseen act or zvent o_f

any poisonous, noxious or polluting matter or cmissions are being discharped into stream or well or air

as a result of such dischoarge, water or air is being polluted.

If due to any technological umprovements or othenwvise the Board is of opinion that all or any of the

conditions referred to above requires vanation (including the change of any treatment system, either in
whole or in part) the Board shall, alter giving the applicant an opportunity of being heard, vary all or
any. odfsucb conditions and thercupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution ol the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
B:Icvgnt documents immediately and get the necessary amendments for the change of name from the
oard.

The occupicr shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board. )

Digitally signed by
z GOPALAKR‘ SH GIOPALAKRISHNAN
Date: 202105151301 7:f
NAN +05'30
District Environmental Engineer,

Tamil Nadu Pollution Control Board,
SALEM

gl‘_;p;;
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